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2. In this Act :- 
(a) L' Amdemio COU. ci 1'' and 6e~xecut ive ~ouncil" mean respa* 

tively the Academia ~ ~ n n c i l ,  and tbe Executive council of the 
University ; 

(h) "Board of Reco_~aition'* means the Board of ~ecognition 
of the University ; 

(c )  ''College" means a college or other aczdtrnic Institution 
established or maintaineti by, or adm~tted to iht: Privileges of tb 
Univer sit?; 

( d )  6'distance education systems" means the systems of imparting 
education through any means of communicatf an, sach a s broadcasting, 
telecasting, correspondence course, seminars, mntaat programPPes 
or the ccmbinatjon of any  two or more of sucb means; 

(e)  "Finance Committee" means the Finance Coaunfttee of the 
University; 

( f ) "other backward classes" means the backward olass~s of 
citizens specified in Schedule I of the Uttar Pradesh Public S@vim 
(Reservation for Scheduled Castes, Scheduled Tribes and other 
Backward Classes) Act, 1994, as amended from time to time; 

(g)-ggPla~iag Board" means the Planning Board of the 
University; 

- (k) *bprescribed" means prescrfbed by the Statutes; 
( i)  wschool" means a school of studies of the University; 
(1) "Statutes", "Ordinances" and *4Regujatioas" maan, raspecti- 

vely, the Statutes, Ord insnces asd Ragolations of the University; 
(k) *'student6* mean8 a stardent of the University, and includes 

any person who has enrolled himself for pursuing anywurse of study 
of the university; 

(2) .  "study centre" mpns  a centre established, maintainad or 
recognlsed by the University for the purpose of advising, oounsclfing 
or for rendering any other assjstance required by the s w a t s ;  

(m) "teacher" means a parson employed for imparting iastrucrtion 
in the university for  giving guidance or rendering arsidancc t o  
students fa pitadngany cisurse of study of tht University and 
includes a Principal or Dirbotor of a College; 

(n) '4University" meana the Uttar Radesh Rajarshf 'Tandon - 
Open University established lznder section 3. 

CHAPTER-I1 
The Unir*ersliy and its Objects 

3. (1) 'Jheie shall be established a University by the name of the 
Uttar Pradesh Rs jarshi Tandon Open University. 

(2) The head quarters of the University shall be at AUa habad and it 
may establish or maintain colleges or study centres at  such other places in 
the State as it may deem fit, 

(3) The Chancellor. Vice-Chancellor and the members &the Executive 
C o ~ n d l  zsc! fke  .+ czdemic Cour?d for the tirw being: h0ldinp 0 ~ -  3 s  
such in the University, shell oonstitu te a body corpora& by the name of 
the Uttar Pradesh Rajarshi Tandon Open University. 

4. The Univelsity shall promote dissemination of learning and 
knowledge through dist?nce education systtms rc a larger segment of the 
population and shall, In orta nising i! s activities, have ciue reprd to the 
objects specified in tbe schedule. 

5.  The University shall ha\e 1 he f~llowing powers, namely :- 
( i )  to provide fur  instruction in suclt branch~? ef !tnswl:dge, 

iechnology, vccrjt~ons and ~iof~ss ions  as the university m a y  determine 
from lime r o time and to make proviclon fcr !e9C3rCh; 

( i i )  to plan and prescribe t:rscs of s:udy for dege=s, diplomas, 
ccrtifiwtes or for any other purpc:e;z 
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(Hi) to hold exam in it ion^ an3 wnb: Jegreeg, diplomas, 
wrtificatm or other academic distinction3 or recognitions on parson8 
who have puma& a course of study or conjucted researoh in the 
mann:r laid down by ths Statutes and grdinaoccs; 

;iv, to confer :honorary dcgraes or othor distincfions i XI the 
manner prescribeb; 

( ~ 1  to determine th: m3nn-r in which dirtanse sdu:ation In 
relationto the academia programm2s of the 'Jnivzrslty mlY be 
organised.; 

(v i )  to jahtitute ;,rofessorsh p:, .-e.idcrshlpi! leciuro:ship; a u l  
0 th~ :  academic positions nzcesiary for imparting ~nsttuctions 0: for 
*paring educational material oi for conducting 01-11ar academic 
activities, including guidaace, daigoit,: and deliveryof course and 
evaIuation of the wort don.: by th:: qtudsnts, J ad to  appoiar parsoas 
to such professorships, rea jar ships, Isctu~er ships and dhel academia 
positions; 

(v i i )  to co-operate with, and seek the co-operation of other 
oairarsltid and institutions of hlg her learniag, professional bodies 
and orgadsations for such purposes as tbe University considers 
nwssary; 

(viii) to institate and award felIowships, scholarships, prizes 
a d  such other awards for recagaitioa of morit as the Unirorsity 
m y  dmm fit, 

%(ix) to establish and maintain such regiondl centres as m3y bo 
determined by the University lrom time to time; 

,333 to establish,'~~maintain or rccogniro Study Centr~s in tho 
mannar prescribed. 

( x i )  t o  provide for the preparation of instructional materials, 
including films, cassettes, tapes. video casslttes anJ  othvr softwareq 

(xi0 to organiso and conduct refrash.=r courses, wxbhops, 
~bmlnars and other programmes for teachers, Ies~onwri:crs, evaluators 
and o thsr academic staff; 

(xiill to recognise e xaminarions of or pxiods of stuiy, wbther in 
f a o r  part, a t  othsr un:versitizs, insiitution; or ocncr pla:es of hi;h:r 
learni~g as eqdvalant ta examinstions or poriods of srudy in the 
University, and to withdraw such rcoo3n;tion at any t i a t -  

(xiv) To make provisioa for research and development in educati- 
onal technology and re!a ted matters; 

F- m .- .~(xP) to create adrniaistrativa, 2,rninistedal and 0 t h  nscassary po3ts 
and to maim appaintments thereto; 

(xrt) to receive bjnefaction~ doastioas an4 gifts and to acquire, 
hold, maintaia an3 dispose of any pro~ferty ro3vA.de 01 immovab!e, 
inclillldiog trust and Oovsrnment propsrty, for the purpass of r he 
Unirerstt y; 

( x ~ i i j  to borr"w, with the approval of ths State aovsinnrent, 
whether o n  the socuritY of the property of the University or otherwise, 
money for the purposes of University; 

(xviii) to eater fato, ' carry out, vary or ca noel contracts; 

(xix) to demand and receive such fees and o t h s  charges a s  
may be laid down b y  the ~rdinanoes; 

(xx) to  provide, control and maintain discipliae among the 
students and all categories of orn~loye*~ and to lay  (!own tho eondie 
tions ofservice of such employees, iuctudiav their codes of condud; 

(xxi) to reoognise any fnstitution of hi her f-arning or ~ t u d i ~  
'%,for such purpoqcr as tbc University may determioe snd  to with- 

draw such recognition; 
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(xx i i )  to appoint either on contract or otherwisa Visiting 
Prc.fessors, Emeritus Professors consultants, fellows, scholars, artists, 
cource wrjtrrs and such other persons who ma y contribute to the 
advanctment of the objects of the University; 

(xxiii) to recognise persons uorking in other Universities, insti- 
t ~ t i o n s  or crganisations as teachers of the University on  such terms 
and conditions as ma] be laid down by the Ordinances; 

(xxir. )  to specify conditions for the admirion of stcdents to 
courses uf study of the Universit) which may include examination, 
evz-,i~ation and any  cther metf od of ttsting: 

( xxv )  to make arrangements for the pr ornotion of the general 
11eal:h and welfare of the employees; 

( x x v i )  to  confer autonomous st stus on a college or a regional :, 
celitre in the manner prescribed; 1 

(xxvii) to admit to ~ t s  privileges any college in the State subject i 
to  suob conditions as may be prescribed: :i 

provided that no college shail be so admitted except with the prior 4 
approva i of the C bancellor ; I 

"4 

fxnviiij to do  all such act 6 as may be necessary or incidental to  
the exercise of all or any of the powers of the unitorsity as are 2 neceseary and conducive to  the promotion of all or any of the objects 4 
of the University; ": 

6. Notwithstanding anything contained in any other law for the % 
time being in force, the University shall in the exercise of its powers have 
~urisdiction over the whole of Uttar Pradesh. 

7. (1) The University shall be open to persons of either sex irrespec- 
tive of class or creed, and it shall not be lawful for the University to 
adopt 03 impose on any person any test whatsoever of religious hhef 
or profession in order t o  entitle him t o  bt appointed as a teacher of 
the University, or to hold any other office therein o r  admitted as a 
student in the University o r  to  graduate there at, or to  enjoy or 
exercise any privilege thereof. 

(2)  Nothing in s ub-seclion ( I )  shall be deemed to  prevent the u n h r -  
sity from ma king any special provision for the appointment or admission 
of women or of persons belonging to  the Scheduled Castes or Scheduled 
Tribes or other backward classes. 

8. (1) The State Government shall have the right to cause an  
inspection to be made, by such person or persons as it map direct, of the 
University or any college or study centre maintained by the University 
including its buildings, libraries, laboratories, workshops and equipments 
and also of the examinations. teaching and other work conducted or done 
by the University or such college or study centre or to cause an  inquiry to  
be made in the like manner in respect of any matter co nected with the % administ~ation and finances of the University or such ollege or such 

centre. 

(2) Where the Slate Government decides to cause a n  inspection or 
inquiry to be made under su b-section ( I ) ,  it shall inform the University of 
the same through the Registrar, and any person nominated by the 
~xecutive Couocil may be preyent at such inspection or inquiry 2s repres- 
entative of the University and he shall have the right to be heard as such: 

Provided that no legal practitioner shall appear, plead or actioc 
behalf of :he I;niver:it* at such inspccfion or inquiry. 

(3) Tt;c rersori or persons sppointed To inspect or inquire under s u b  
s t  c!ion ( 1  \ shcll 11akc al! the Fowers of a civil court, while trying a suit 
under t11.c. Code of Civil Procedure, 1908, b r  the purpose of taking 
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evidence on oath and enforcing tho attendance of witnesses and compelling 
production ofdoarmeats and material objects, and shall be deemed to be 
a civil court within the meaning of sec!ions 345 and 346 of the Code of 

I Criminal Procadurs, 1973 and any proceeding before him or them shjll 
be deemed to be a judicial promeding within the meaning of sectlons 193 
and 228 of the Indian Penal code. 

(4) The State Government shall address the vice-Chancellot with 
reference to the rccult of ruch inspectioa or inquiry, and the Vice- 
Chancellor shall communicate to the Executive Council the views of the 
State Government with such advice a s  the State Government may offer 
upon the action to be taken thereon. 

I 

(5) The vice-Chancellor shall then within such time as  the State 
Government may fix, submit to  it a report of the action taken or proposed 
to be taken .by the Executive Council. 

(6) If authorities of the University do not, within a reasonable time, 
take action to the satisfaction of the State Government, the State 
Government may, after considering any explanation which such authorities 
may furnish, issue such directions as it may think fit, and the authorities 
of the Universities shall comply with such the directions. 

(7) The State Government shall send to the Chanccllora copy of 
every report of a n  inspection or inquiry caused to be made under sub- 
section (1) and of every communication received from the Vice-Chancellor 
under sub-section (5) and of every direction issued under sub-section (6) 
and also of every report or information received in respect of compliance 
or non-compliance with such direction. 

(8) Without prejudice to the provisions of sub-section (6) ,  if the 
Chancellor on consideration of any document or material referred to  in 
sub-section 57) is of opinion that the Executive Council has failed to cany 
out its funcbons or has abused its powers, he may, after giving it an  opp- 
ortunity of submitting a written explanation, order that in supersession of 
the said Executive Council, an  ad-hoc Executive Council, consisting of the 
Vice-Chancellor and such other persons not exceeding ten in number as the 
Chancellor may appoint i n  that behalf including any member of the super- 
sedtd Executive Council, shall, for such period not exceeding two gem as  
the Chancellbr may from time to time specify, excercise and paform all 
the powers and functions of the Exectxtive Council under this Act. 

(9) Upon a n  order bring made under subsection (8) the term of 
office of all members of the Executive Council superseded thereby, 
including ex-oflicio members, shall cease and all such members shall 
vacate their offices RS such.R 

Oflicers sf the Unive~lr~v 

9. TheEfollowing shall be the officers of the U~isersity : Odkxrs of the 
UnivCr4ty 

(a) the Chancellor; 
(b) the Vice-Chancellor; 
(c) f he Pro-Vice-Chancel!or; \* 

(d) the Directors; 
(e) the Registrar; 
(f) the Finance Officer ; 
(g) the ~xanlination Controller, and 
(11) such other Officers as may be declared by t lie Stat 11tt.9 to br. 

officers of the university. 

10. (i) The Governclr s hit i i  be I he Chsncellnr of the Univcrsitv. He The Chancellor shall by virtue of his ofice, bc lhc Head nf the University and shall when 
pre.c.nt, pre~icie at anv convoc;::ion or the ~nivers:ry 

( i i )  E \ p -  y prcposal f'cr t h e  ccnferment of  a n  honorar!, dcgnte shalt he 
suhiecr to the cenfirmstior! of thc Chancellor, 



ThC v i e -  
Chancellor 

The Directors 

The Fisaxe 
0-1 

r n q  ata qwatm srIt, 24 RW, 1 9 9.9 
- - 

(fjj) ]t shall the duty of the vice-ChdnceIlor to furnish such 
informatioll or records relating to the admintstration of t h 2  agairs of tht 
University as the Cmncellor may call for; 

( iv)  The Chancellor shall have such ot llcr power$ zs may be ca nferred 
statutes. on him by or under this Act or th- 

1 1. (1) The Vice-Chancellor shii ll b;: u wh31e-t lrn: ,al&rieil officer of 
the University and shall bc cppointcd by rhe Chin:c.lIor in such manner, 
for such terms and on such emoluments and other conJi~ionj of service as 
ma y b2 prescri bsd; 

(2) Vic:-Chanct.llor shall bi: the principal academic and dnzcstive 
o ~ c e r  of thc Uuiversity, and sbail cxcrcisc supervision and coacrol over the 
affairs of the University and give effect to othcr drc1:ions of aI! the autha- 
rltie:, of the University. 

(3) The vice-Chancellor may, if he is o f  the opinion that irnm:diate 
action is neces5ary on any matter, exercise any power conferred on a n y  
oficer or authority of the Clniversity by or  under this ACL an3 shalt 
report to such officer or authority the action takzn by him on such mltter : 

Provided that if the officer or  authority coaceinxj i i  of thrt opinion 
that such action ought not to have beell taken, i t  mdy refer thc matter to 
the Chsncellor whose decision thereon shall b~ final : 

Provided further that any person in ths service of the University wha 
is aggriaved by the action taken by 1 he Vicz-Cha nci;.llor under this sub- 
section shall have the right to appzal against such axion to the Execiirive 
Council w~tkjin ninety days from tae date cn which such a;:ion is  coma^- 
nicated to  him and thereapon the Executive Council may confirm, ma4ify 
or reverse the action taken by the Vicc-Ch~nnllor. 

(4) The Vice-Chancellor, if he is of ths opinion that a n y  decision of 
any authority is bayond ths p.?wers of the authority conf3rted by thc 
provision; of this Act Statutes or Ordin~nces or that any decision 
taken is nst  in the interest; of tbe Lmiversity, may ask tile authority 
concerned to revitw its decisiim within sixty days of sdch decision and 
if the authority refuses lo  review its decision eithsr in whole o r  in part or 
no decision is &ken by it within the said period of sirty days, the matter 
shall be referred to  the Chancellor whose decision thereon shall ta: final : 

provided that the decision of the authority concerned shall s a a i n d  
suspended during the pxiod of review of such decision by the aJtbority 
or t h ~  Chancellor as the case may be, under this sub-sectis a. 

(5) The Vice-Chancellor shall exzrcise such other yov,ers and perforI1. 
such othzr functions as may b~ prescribed by the Statutes and tht 
Ordinancts. 

12, The Pro-Vice-Chancfllor shall be a;pointed by the VL* 
Chaocellor in such manncr, on s ~ s h  emoluments snd 0 t h  conditions 0 
service, snd shall exsrcisa such powers and perform su:h functions, as ma: 
bi. prescribed. 

13. Every Director shall ba appqin e j  in sdch manner, on sac. 
emolJments and other con:itians of servlce, and shall exerci;~ such power 
anb pei!oim suet functions, a s  may be prescribed. , 

14. (1) Th:: Registrar shall bc appoinred by the Stare (3ovzrnm=,n 
in such manner on sach emoluments and o thx  conditions of se*vice, an 
shall exercis~ rich powers ?ad !lerI.?rm Suchfu~ctions, as mzy ba p:e;n-ribe, 

(2) Th: Rgistrar shall beve t hz power to au.tentizste rec3-ds c 
behalf of the Uaiver~ity. 

15, (1) The Finance Officer $hall be appoint-d by the State "rover 
ment in 'uch manner, on such ~moluments and other conditions of servic 
and shall exercise such powels and perf01 n; such funct~ons, as mag 
pr escri bed. 

(2) A?\  con4ras8s \11..11 b.: entered in.,, 3 , ) j  s:g idd 3 %  rh; Ftn,ii 
Off i~er  o,, bchc.if cjf t 5 e  Vnivdrr i :~ .  
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16. (I) The Eramination contiollei shall be appoint& by the.Sja& 
Government in such maaorr, on su;h cmjluasnts R RA &her o ~ n d ~ t t o n ~  
of scrvics, and shall exsicis. s.loh powers and p:rform such funotions, as 
may be prescribed. 

(2) When, for any leaion, tht  o%;c of th: ixlrnia.%tioo Contrullar is 
vacant, al l  i he power9 and f t~not~ons of  ih: Exllnin~tion C~ntrollar shall 
be performed by f h ~  R:gibtiar or by rdch oth-r prrsoni as may be 
appointed by the Executiw Council. 

17. Tat: tadnn:c of appoint :lent, eln,lumeots, ; ~ a w ~ i s  and d~t ies  of 
the otbcr o%ors of t i13 Un!vcreity shdl  b?  oh i s  m2y b: pr-scribad. 

18. The following shaII be authorities of the University :- 
(u) The Executive Council ; 
(b) The Academic Council ; 

I (c) The Planning Board ; 
(d) The Board of Recognition ; 
(e) The Schools of studies ; 
(I) The Finance Committee ; 

The Examination Committee ; and 
(h) Such other authorities as  may be declared by the Statutes 

to be authorities of the University; 

19. (1) Ths Exscutive Council shall ba ths principal executive body 
of the University. 

(2) The coasitution of thz Executive Council, th; term of office of 
its members and its powrrs and funciioirs shall ba such as m y  pa 
prescribed. 

20. (1) The Academic C~onc i l  shatl bj th2 principai aademic body 
of the University and shall, subject to th3 provisions of this AcC, the 
Statutes aud Ordinances, have the control and gsnsral regulation of, and 
be responsible for the maintenance of standard of learning, education, 
instruction, evaiuaiion aad examin;rtioa within th3 university and shall 
exercise such othsr powers and pxform such o t k r  function as  may ba 
prescribed. 

I (2) The constitution of the Academic Co~tncil and the term of office of 
its members 9 hall bz such as may be prescri b:d. 

21. ( I )  Thzre shall b.: comtitutcd a PIanninp Board of the 
University which shall ba the principal planning b d y  of the University 
and shall also be respo~sible foi the m~oi tor ing of tha deve1opm:nts of 
the Univarsity on the I i n s  indicated ia th3 obJocrs of  thc Univarsity. 

(2) Th: Constitutioa of th: Planning Board, the term of office of its 
membxs and its pawars an5 fun;tlons shall b~ such a s  mzy bd prescribad. 

22. (1) Ths Board of Resognition s h ~ l l  b: tespouibie for admitting 
Colleges and othzr Injtitutinn to the privilagss of the University. 

( 2 )  The ;ortr;itiGioa an; ihc vlhcr powrs and fundions of the h a r d  
of ~e:ogni:fon shall be such as rnay lx prescribed, 

23. (1) Th:re sitall be such nuit,bcr of schoois of Studies as the 
~ n i v c r s i t y  m;:y dr termine from time to  time. 

(21 Thl osaititutioa, oowzrs znd hncrions of the s;haefs of studies 
shall be Scict as  may be prescribed. 

24. Th.: constitution, powrs and fiac:ions of tho Fiaroca Comaittee 

I shrll be such as m3y b\: prescribed. 

25. The coasti+l;rio~, powz;..; ,a,i Ciin:.ians of th: o:hx zathoritics 
I vhi& rn ly  b: clecl :r:d by tb3 f;t i t~~fe. :  t(Z au:h3ritiz~ of f hr' U a i v ~ j j :  

>fir. tl bs such c. s m.: y bz pirscri bed. 
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CHAP T ~ - - V I  
Sta lutes, Ordinances and Regnlu tions 

Statu t cs 26. Subject to the provisions of this Act, the Statute8 may 
provide for any matter relating to the university and shall in parti- 
cular provide fo1 :- 

(a) the manner of appointment of vice-Cbmcellor, the term of his 
appointment, the emoluments and other conditions of  his service and 
the powers and functlo~s that may be exercised and performed by 
him ; 

(b) tho manner of appointment of Pro-Vice-Chancellor. Directors, 
Registrar, ~ x a m i n  ation controller, the Finance Officer and other 
officers, the  emoluments and other conditions of their service and tha 
powers and function that may be exercised and performed by each of 
suah officer; 

(c) the constitution of the Executive Counc~l and othet authori- 
ties of the University, the terms of office of the members of suoh 
authorities and the powers and functions that may be exercised and 
pcrfcrmed by such authorities. 

(d) the appointment of teachers and other employees of the 
University, their elnoluments and other conditions of service; 

(e) the constitution of a pension or provident fund and the 
establishment of an insurance scheme for the benefit of the employees 
of the University ; 

( f )  the principles governing the seniority of service of the 
taohers and other employees of the University; 

k) the procedure in relation to any appeal or application for 
review by any teacher, employee or student of the University against 
the action of any officer o r  authority of the University, including the 
ti= within which such appeal or applioation for review shall be per- 
ferred or made ; 

(h) the prooedure for the settlement of disputes between the 
teachers, employees or students of the University, and the University; 

( i )  the allocation and disbursement of grants! t o  colleges and 
other institutions ; 

( j )  the conditions that are required to be fulfilled for admission 
of the colleges to the privileges of the University ; 

(k) al l  other matters which by thisf*Act are3 to be, or m y  be, 
provided for by the Statutes. 

Statutes bow 27. (1) The first statutes of the University sball be made by the State 
made Government by notification. 

(2)  he ~xecutive Council may from time to tjme, make new or addi- 
tional Statutes or may amend or repeal the Statutes referred to in 
sub-section (1) : b 

Provided that the Executive Council shall not make, amend, or r epa l  
any Statrte affecting the ststus, powers or constitution of  any authority of 
the Uaiversity until such sutbority has been given a reasonable opportunit" 
to express iis opinion in writing on the proposed changes and any opinion 
s~ expressed has k e n  considered by the Executive council. 

(3) Every new Statute or addition to a statute or any amendment or 
repeal of statute shall be submitted to the Chancellor, who may assent to 
it or withhold his assent thereon or  remit i t  to the Executive Council for 
fur t!~zr consideration. 

(4) A new Statuie or a staluic amending or repealing an existing 
~ t ~ , t : - . : ~   hall not be valid tAnica5 i: lias been assented lo by the Chancellor, 

( 5 )  sot w ~ t h s : a n d ~  ng anything contained in ?kc foregoing ruksections, 
thc  Ct.,ai:cet!c~ ma) mckc :lew nT addition:.! S t : ' . t ~ t 6  or zmend or repeal the 
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Statutes referred lo in subsection ( \ ) ,  durilrg the pericc' cf three YC8rS 

from the commencement of rhis Act. r";-%. 

(6) HolaSbslhxciirg a19t hicg ccntaired in t Lr forrgol~g s~bsections 
the '  Strte Covcrnment n13y direc~  tLc e c  C O L  to make 
provision in the S t a t ~ ~ c s  in respe11 of an) aatter spccifkd b) it, r p d  il the 
Executive council is unable to in-plen.ent s ~ o h  a dirrnioc within six t~ 
days of iis receipt, the State Go\ernu.ent may, with the assent of the 
Chancellor , after consideling the rcascns, if ap)  con?nunicctrd by the 
Exzcutive council for its inzbilit) 10 corn1 ly m i t h  scch c'irec'icn, rr,: ke or 
amend the Statutes suitably. 

28. (1) Subject to i t c  llovision of tbis kct ard the dstutes, 
the Ordinances may provide for any matrer which by: this Act or the 
Statutes is to *,or may Z,e:provlded f ~ r  by the Ordinanas. 

(2) Without prejudice . !o ih'e geger?lity .pf tho povisjons of sub- 
trction (1), the Ordinances shall provrde , _ .  for i h a  following matters, 
namelv :i,< ' !; ~ : " 'Ci  - - . - -a -, . 
, * . r ,  ; j  * I ( ,, . ' - -  ' >"" 

(a) *be idxr,k!;;(io; cti sf cdent, the courrts of-,!jud y a d  the fm 
tberofor, the quslifc~ticns pertairling to the degrees, diplomas, 

* crerfificates and -other courses; the con2 itions for the. grant cf fellow- 
-p~h~r,awar&andthc'~ke;  -' * [  : ,*v- 'r ,$ 

- L  . rl r r : e  . . Re ;,! .,"j . . 
(b )  t b i  eonduct of eximinstiom, iq;ludbg the e - tern< and 'kndi- 

t ions and appoiptkent of exami&g; flnd . ,  
(c) the mantigement of Colle'gts admilled toLIht? previleges of the 

Univexsit y. ; - 
*(_?) 'ibe 'first OrCinacce shall 'Ee made by tk.6 VM-Chancell~r with the 

rrcvious approval of the State Government andlhe 'Ordfzlan'ce SO made 
may be amended, rcl;eslrd c r  ~ d d e d  lo- at any i r k  .time b j  thc Executive 
touccil in sadi manner as may be pre'scrihd. 

, d r l  . . 
29. The auikorities o f  the -U~jversity may "make Regulations 

tt D S ~ S ~  ent wilh this P. ct tbe Statutes. a d  - (the Qidi&inces.'.for the 
,conduct of,  tteir . own tusiness end, !hat , ~ f  the, sqmmi,ttee& if ,any, 
~ p i ~ i n t r d .  by ~ lh fm not prgvided , fcr$ .hy* fhi's"' 2 ALft,'..Sfatutes . #  'dr the 
.Cjdinr nces,,ip such ruzpner ps may'be IifescrjXd. ,-* < ,  

CHAPTC~R -VII 
Annual lmo;t 'dkd Accounts 

30. ( I )  Tbe annual re iversity sball be prepared under 
f b e  4irectian 'of 'the ' Executive Ccninci1 'which shall'iliclilde, arhong other 
matters, t30 steps- takc University towards the fulfilment of its 
ebjccts. . 7- 

(2) The annual report so p&psred shall bP submitted to the 
-Chancellor '6n br befcre s ~ c h  c ztc zs mhy be prescribed. 

' ,  ' * .  * ,' - I  I 1 

(3) A co iy  of $he annual report, prepared under sub-recrion (I) shill 
also be submitted to the State Government. 

Annual report 

cnce tit 

- ,-~ j .  

. ( I )  The znnt 21 accounis d i d  111e kaiiidci sheet .of the ~k*;er&ty Acccunt and 
prepared ucier ?he  direction of 1he ExecuJjve Council a d  shbfl, Audit 
least cvrry )r; i, xiid ~t intervals of not mare' than fiffeen months, 

bt: zudiled by the Djrectors, Local Fund Accounls, U ~ I ~ I  Pradesh \sr by 
s t c h  person or ptrsons i s  rhe State Government mat auihcrisc in this 
behalf. 

(2) A copy of tke ~ I J D L Z ~  : ccocnfs ~ n d  lhe bzlacce sheet togeiher 
with  lbe ardjt report theleon shaI? be submitted to the State Gov:rnman: 
a!ongailh the o b s e ~  tations, if any, crf thc Executive Ccuncil before :he 
thirtjeth o f  Se ptexr,te?s c\c.ry ~ t ' a ~ .  

(3) Any obser\,,l;on~ madc hg the 5;;  tt. Governmt'ui on the i,unual 
cccounts $ha11 1-e broueiit to : i,e no:ice of the Executive Couocil aarl t!lz 
views of the Excc1~ti.r~ C o ~ n t l l ,  if any, or1 sucfl observations shaH bc: 

I submitted to tbt State Government. 
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32, (I) An 0ffio:r spsc~fied in any of the clauses (b), (c), (4, (e), (f ), 

(g) and (11) of qection 9 shall be lidble to surcharge for th5 loss waste or 
misapplication of any money or prcperty of the University, if such loss 
waste or misapplication is a direct consequence of his neglect or mis- 
conduct. 

(2) The procedure of surcharge and t h y  rnsnnsr of recovery of the 
amount involved in s u c h  lass, w rste or rn;s3n~Iicstion <hall bs ~ u c h  as 
may be prescribed. 

C F ~ A P T ~  --ViTI 
Conditfons of Service of Enlployees 

33. (1) Except as 01 herwise provided by or under this Act an 
employee including a teacher of the University may b:: appointed under a 
written con!ract and such contract shall not b: inoonsistent with the 
provisions of this Act, the Statutes and tho Ordinances. 

(2) The contract referred to  in subae2tion (1) shall b:: lodged with 
Finance Officer of the University and a copy of which shzll bs furnished 
t o  the employee ooncerned. 

34. (1) ~ n y  dispute arising out of a contract of employment 
referred t o  in section 33 bt?twebn the University and an employee or a 
teacher shall, at  the request of either patty, bz rderred to a Tribunal of 
Arbitration which s hail consist of one inamber nominatsd by the Execu- 
tive Council, one rnernbsr nominated by the emoloyee or teacher con- 
cerned and an  umpire to be nominated bv the Chzaoellor. 

(2) Every sucll referents shall bz detrnsd to be a submission to arbi- 
tration upon the terms of this section within the mzaning of the Arbirra- 
tion and Conciliation Act, 1996. 

3 j. ( I )  The University shall conqtitute far ths benafit of tho em- 
ployees and reachers such provident or psnsion funds or provide sucb 
insurance schemes as it may deen fit in such manner and subject to auch 
conditions as m y  be prescribed. 

(2) Whero znp provident or pension fund has k e n  so  constituted, the 
State Government may declare that the provistoas of the Provident Funds 
Act, 1925 shall apply to such funds, as if it were a Government provident 
Fund. 

CWTER-IX 
~ f s c e  Naneaus 

36. 1f any.question arises as to whet her any parson has been duly 
elected or appointed as, or is entitled to be, a member of any authority 
or other body of tbo university, the matter shall be referred t o  the 
Chancellor whose decision thereon :hall be final. 

37. All the casual vaaancirs among the rnsmbcrs other than ex-offldd 
members of any authority or other body of the University shall be filled, 
as soon a s  may bs convenient, by ths p.jrson or body. who appoints, elxts, 
or co-opts the memkrs whose place has become vacant and gny persoa 
appointed, elected or co-opted to a casual vacancy shalt be a membsr of 
such authority or body for the residue of the term for which the person 
  hose place hi: fills would have beon rnsmber. 

38. No act or proceeding of any autboritv or any other bad y of the 
University sha 11 b:: invalidated merelv by reas on of the existznze of any 
vacancy or vacancies among its members. 

39. No suit or o t k r  legs1 proceedt n,us shzli lie zgaiast any o@cer or 
employee of the U n i v e 4 t y  for ::nvtkiny which i s  i n  good faith done or 
intended to be done in pursuance of anv of t h e  ~rovisions of this 
-4ct or the Statates or tile Qrdinsnm. 

StafT of the 
university 

40. (1) The Unrv+r:Etv c h q i t  .l;lpoint silch number of emplopcs 
inelriding academic statr:: s ma:. he snnctiunzd by the State Govenment 
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from time to time. The terms and conditions of service of tb0 emploftot 
of the Uni yersity be s ach as m2y be prescribed. 

3 2 )  The salaries and allc\wance3 payable to various ca!e;orie; of 
employees of the University shall be such as may bt deterrmi ncd by 1 he 
State Government from time to time. 

CHAPTER--?( 
,Mi.;ccEla~zeorrs and Transitory Orovisions 

41. ( 1 )  ~f any difficulty arisoc in giving eFfect to the provisions of this 
Act, the Stste Governmeil; msy, by a notified order, mxke such 
provisions, not incon~i~ ten t  with the provisions of this Act a. Appears 
to it to be necesary o: expedient for removlag the difficulty. - - .- Eh;-- 

( 2 )  N3 order utlder sub-qedion (1) shall be made after the oxpl- 
ration of the perio.3 of  tw, vears from the csmmcncem?nt ~f tbis 
Act. 

42. Notwithstanding anything contained in t h ~ s  Act and the 
Statutes :- 

(a) The first Vics-Chancellor, the first Registrar and the 
first Controller of examination saall be appointed by t h s  Stata 
Government and they shall be governed by t hz terms and conditions 
of service specified by the Statutes : 

Provided that the first Vice-Chancellor shall be tligi blc for 
appointment in the manner specified in the Statutes for another term ; 

(b) The first gsecutive Council shalt consist of not more tban 
fifteen members who &a11 be nominated by the Chance!Ior and t hay 
shall hold office for a term of two years; and 

(c) ( i )  The first Planning Board shall consist of not more than 
ten members who shall be nominated by the Chancellor and they shall 
hold the oftice for a term of two years; 

(ti) The Planning Board shall in additionto the powers and 
functions conferred on it by this Act, exercise the powers of 
the Academic Council, until the Academic Council is constituted 
under the provisions of this Act and the Statutes, and in the 
exercise of such powers, the PIanniag Board may co-opt such rnemben 
as it may decide. 

43. (1) Every Statute, ordinance or ReguIation made under tbir 
Aot shall be published in the Gazette. 

(2) First Statutes, Ordinances or Regulations made under this 
, Act, shall, as soon as may bt after it is made, be laid before U. P. 
or Aot No. 1 of I904 both Houses of th2 State Legislature and the  provisions 

of sub-section (1) of section 23-A of the Uttar Pradesh General Clauws 
Act, 1W4 shall apply as they apply in r esnect of rules made by the State 
Government under a ny Ut tar Pradesh Act. 

P. 44. (1) The ut tar  Pradcsh Rajarshi Tandoo Open Univarsity Ordi- 
lance nance, 1998 is hersby repeslzd. 
S of 
3 8 C2) Notwithstanding such repsa!, anything done or any action t a k ~ n  

under the provislonq of the Ordinance referred to in sub-~ectioa ( 1 )  shall 
be deemed bavc been done or taken under this Act a s  if the provisions of 
this Act were in force d t  :ti1 material tirnaa. 

--4- 

THE SCHEDULB 
(See Section 4) 

THE OBJECTS OF TKE UNIVERSmY 
!. The Univsrsity shal: endeavou; through education, recnrch, 

training and rut.-nsion to play a pocitiv.: rol? io the d2valopment of the 
State, and, bas? i O:I t h j  rich hsritngs of the Yrte  t?  p;omote and advance 
thi: culture of the people oc Tn3in 2nd its human  r.?.;o,~rczs 3cJ row?rds 
?his, end, it shall; 

( a )  Strengthen 333 diversi?!? th dcgr-ec, dip'omn and certificate 

I couvTes r~lated to :h% n - 3 3 ~  0< FrnpIoynenr a :d  nec.i.\,<trv fat Sailding 
the economv (1' "Re :?u:?! \+ 0 . 1  ?!I- 5arls of i ts n : t ~ ~ ; : i l  ;i i~d fluinan 

I resources: 
I 

Power l o  re- 
3c.w ditficultka 

xeflal aad 
saving 

\ 
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(6) p r a v i ~ & ~ ~  ed~cafloll  tbt la$= ~ ~ $ d l ~  of the 
, . -. . : w@at.i~w; rand in '#~tlc~~ai“;-t~e~~iikad~%Ltag~ groups as thoSC - +;. liw *mote' J gndi areah $&ddiag( workiig p~plP;$ house- 

wives and other adults who-swkh + 1 o*a#gI'ad-c Or ' ~ ~ ~ I r n o * l e d g c  
through studies in variy?~fi$!4pj. 
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